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Ciauses 2 and 3 and
were aded to the Bill.

Clause 1, the Enacting Formula and
the Tifle were also added to the Bill.

SHRI C. M. POONACHA : I beg

to move :
“That the Bill be passed.”
MR. SPEAKER : The question is :
“That the Bill be passed.”
The motion was adopted.

the Schedule

17.16 Hes.

*“DEMANDS FOR GRANTS (ON

ACCOUNT) HARYANA, 1968-69;

AND DEMANDS FOR SUPPLEMEN-

TARY  GRANTS (HARYANA),
1967-68

MR. SPEAKER : Now, we will take
up the Demands for Haryana. It was
decided in the Business Advisory Com-
mittee that this will be passed without
discussion. Anyway the Budget will
come before the House later. This is
only vote on account. Therefore, may
1 put it to the vote of thc House
straightaway.

SOME HON. MEMBERS : No, Sir.
We want to discuss it.

DeMaND No. |—Land Revenue
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 21,14,150 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towerds defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Land
Revenue.”

DEMAND No. 2—Sia'e Excise Duties
MR. SPEAKER : Motion moved :
“That a sum mot exceeding

Rs. 2,38,960 be granted to the Presi-
dent out of the Consolidated Fund of
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the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of State Excise
Duties.” "

DEMAND No. 3—Taxes on Vehicles
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 72,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towerds defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Taxes on
Vehicles.”

DEMAND No. 4—Sales Tax
MR. SPEAKER : Motion moved :

“That a sum fnot exceeding
Rs. 7,39,550 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for

or towards defraying the charges during
the year ending on the 31st day of

March, 1969, in respect of Sales Tax."”

DEMAND No. 5—Other Taxes and Duties
MR. SPEAKER : Motion moved :

“That a sum mnot exceeding
Rs. 5,37,300 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towcrds defraying the charges during
the year ending on the 3Ist day of
March, 1969, in respect of Other Taxes
and Dutjes.”

DEMAND No. 6—Stamps

MR. SPEAKER : Motion moved :

“That a sum mot exceeding
Rs. 97,830 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Stamps.”

*Moved into the recommendation of the President.
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DEMAND No. 7—Registration Fees
MR. SPEAKER :

“That a sum not exceeding
Rs. 11,400 be granted to the Presi-
dent out of the Consolidated Fund of
the Siate of Haryana, on account, for
or towerds defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Registration
Fees.”

Motion moved ;

DEmanDp WNo, B8—Parliament,
Union Territory Legislatures

MR. SPEAKER : Motion moved :

“That sum not exceeding
Rs. 6662'.-'0 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Parliament,
State/Union Territory Legislatures.”

DEeEMAND No. 9—Genecral Administration

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 64,16,940 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of General Ad-
ministration.”

State/

DeManD No. 10—Administration

Justice
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 10,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Administra-
tion of Justice.™

of

DemManp No, 11—Jails
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 13,82,700 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
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the year cnding on the 3lst day of

March, 1969, in respect of Jails.”

DemaND No. 12—Police
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,58,65,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Police.”

Demanp No, 13—Supplics and Dis-

posals
MR. SPEAKER : Motion moved :

“Thay a sum not cxceeding
Rs. 89,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towerds defraying the charges during
the year cnding on the 31st day of
March, 1969 in respect of Supplies and
Disposals.”

DiMaND No. 14—Miscellansous
Departments

MR. SPEAKER : Motion moved :

“Thay a sum not exceeding
Rs. 6,25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towerds defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Miscellaneous
Departments.™

DeMaAND No. 15—Scientific

Departments
' MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 25,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for

or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Scientific
Departments.”

DEMAND No. 16—Education

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,16,80,580 be granted to the Presi-
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dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Education. ™

DeManD No, 17—Medicai
MR. SPEAKER : Motion moved :

“That a sum not excecding
Rs. 74,82,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 3Ist day of
March, 1969, in respect of Medical.”

DemanDp No. 18—Public Health
" MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 72,79,150 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 3Ist  day of
March, 1969, in respect of Public
Health.”

DemanDp No. 19—Agriculture
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,30,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana., on account, for
or towards defraying the charges during
the year ending on the 3Ist day of
March, 1969, in respect of Agriculture.”

Demanp No, 20—A4nimal Husbandry
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 45,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Animal
Husbandry.”

DemanD No. 21—Co-operation
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 18,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
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the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Co-opera-
tion.”

DeMaAND No, 22—Industries
MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 40,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towerds defraying the charges during
the ycar ending on the 31st day of
March, 1969, in respect of Industries.”

Demanp No. 23—Community Develop-
ment Projects National Extension and
and Local Development Works

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 50,20,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Community
Development Projects National Exten-
sion and Local Development Works.”

Demanp No. 24—Labour and Employ-

ment
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 39,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Labour and
Employment.”

DeManD No. 25—Miscellaneous, Social
and Developmenial Organisations

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 7,95,600 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towcrds defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Miscellane-
ous, Social and Developmental Organi-
sations.”
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Demanp No. 26—Muliipurpose River
Schemes

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,33,16,140 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or {owards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Multipur-
pose River Schemes.”

DeMAND No. 27—Ilrrigation, Navigation,
Embankment and Drainage Works
(Commercial) and Irrigation, Naviga-
tion, Embankment and Drainage Works
(Non-Commercial)

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 90,83,900 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Irrigation,
Navigation, Embankment and Drainage
Works (Commercial) and Irrigation,
Navigation, Embankment and Drainage
Works (Non-Commercial).’

DeManp No. 28—Charges on Irrigction

Establishment
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 39,75,100 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Charges on
Irrigation Establishment.”

DeEMAND No. 29—Public Works
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 51,03,400 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year endimg on the 31st day of
March, 1969, in respect of Public
Works.”
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DemMaND No, 30—Charges on Buildings
and Roads Establishmemt

MR. SPEAKER : Motion moved ;

“That a sum not exceeding
Rs. 18,44,300 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, fer
or towards defraying the charges during
the year ending on the 31st day of
March. 1969, in respect of Charges on
Building and Roads Establishment.”

Demanp No. 32—Roads and Water
Transport Scheme

MR. SPEAKER : Motion moved ;

“That a sum not
Rs. 1,40,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Roads and
Water Transport Schemes.”

DeMAND No. 33—Famine Relief
“"MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 10,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Famine
Relief.”
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Demaxp No., 34—Pension and Other
Retirement Benefits

MR. SPEAKER : Motion moved :

“That a sum not cxceeding
Rs. 23,998,500 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Pension and
other Retirement Benefits.”

DEMAND Ne, 35—Privy Purses and
Allowances of Indian Rulers

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 12,620 be granted to the Presi
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dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Privy Purses
and Allowances of Indian Rulers.”

Demanp No. 36—Stationery and

Printing
MR. SPEAKER : Motion moved :

“Thar a sum not exceeding
Rs. 11,61,900 be granted to the Presi~
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of
and Printing."”

DeEMAND No. 37—Forest
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 22,81,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
ar towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Forest.”

Devanp No. 38—Miscellaneous
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 54,99.000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Miscellane-
ous.”

Demanp No. 39—Other Miscellaneous
Compensation and Assignments

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 25000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the yeur ending on the 31st day of
March, 1969, in respect of Other Miscel-
laneous Compensation and Assign-
ments."”
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No. 40—Pre-Partition Pay-
menis

DEMAND

MR. SPEAKER : Motion moved :

dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Pre-Partition:
Payments."

DemanD No. 41—Ezxpenditure conneci-
ed with National Emergency

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,10,660 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges durlng
the year ending on the 31st day of
March, 1969, in respect of Expenditure
connected with National Emergency.”

DeEMAND No. 42—Capital Outlay onr
Schemes of Agricultural Improvement
and Research

MR. SPEAKER : Motion moved :

“That ua sum not exceeding
Rs. 9.00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Capital Out-
lay on Schemes of Agricultural Improve-
ment and Research.”

DemanND No. 43—Capital
Indusirial and Economic

Qutlay onm
Development

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 40,00.000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Capital Qut-
lay on Industrial and Economic Deve-
lopment.”
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DeMAND No. 44—Capital Outlay on
Multipurpose River Schemes

MR. SPEAKER : Motion moved ;

“That a sum not exceeding
Rs, 2,47,00,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year cnding on the 31st day of
March, 1969 in respect of Capi'al Qut-
lay on Multipurpose River Schemes, ™

DeManND No. 45—Capital Outlay on
Irrigation, Navigation, Embankment and
Drainage Works (Commercial)

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 87,95,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana. on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Capital Qut-
lay on Irrigation, Navigation, Embank-
ment and Drainage Works (Commer-
cial).”

DeEmMAND No. 46—Cap:'mf- QOutlay on
Public Works

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 2,11,51,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Capital Out-
lay on Public Works.”

DEMAND No. 47—Capital Outlay on
Road and Water Transport Scheme

MR. SPEAKER : Motion moved ;

“Phat a sum not exceeding
Rs. 11,05000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Capital Out-
lay on Road and Water Transport
“Scheme.”

MARCH 20, 1968
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DEMAND No. 48—Pgyment of Commut-
ed Value of Pensions

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 30,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Payment of
Commuted Value of Pensions.™

DemMaAND No. 49—Capital Outlay on
Schemes of Government Trading

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 16,44,26,370 be granted to the Presi-
dent out of the Consolidated Fund .
the State of Haryana, on account, for
or towards defraying the charges during
the year cnding on the 3Ist day of
March, 1969_ in respect of Capiral Out-

lay on Schemes of Government
Trading.” !
DeMAND No, 50—Loans to  Local

Funds—Private Parties and Loans to
Government Servanls

MR. SPEAKER : Motion moved :

“Thay a sum not exceeding
Rs. 5,85,20,000 be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana, en account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1969, in respect of Loans to
Local Funds—Private Parties and Loans
to Government Servants.”

[Demands for Supplementary Granis]
MR. SPEAKER : Motion moved ;

DeMAND No. 1—Land Revenue

“That a supplementary sum not ex-
ceeding Rs. 6,95,700 be granted to the
President out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Land Revenue.”
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Demanp No. 11—Jails
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 2,43,660 be granted to the
President out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Jails.”

DeManND No, 12—Police
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs, 33,09,800 be granted to the
President ont of the Consolidated Fund of
the State of Haryana 10 defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Police.”

DEMAND No 16—Education
MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 17,34,170 be granted to the
President out of the Consolidated Fund of
the State of Haryana (o defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Education.”

DemanD No. 32—Road and Water
Transport

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 20,00,000 be granted to the
President out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Road and Water Transport.”

DeMAND No. 43—Agricultural Improve-
ment and Research

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
Sceeding Rs. 18,00,000 be granted to the
President out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
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payment during the year ending the 31st

day of March, 1968, in respect of
Agricultural Improvement and Re-
search.”

DeMAND No. 44—Industrial and Econo-
mic Development

MR. SPEAKER : Motion moved :

“That a supplementary sum not ex-
ceeding Rs. 83,22,000 be granted to the
President out of the Consolidated Fund
of the State of Haryana to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1968, in respect of
Industrial and Economic Development.™

DeEMAND No. 50—Payments of Com-
muted Value of Pensions '

MR. SPEAKER : Motion moved ;

“That a supplementary sum not ex-
ceeding Rs. 31,200 be granted to the
President out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
payment during the year ending the 31st
dauy of March, 1968, in respect of
Payments of Commuted Value of
Pensions."

MR. SPEAKER : There are some cut
motions. As Mr. Abrahum moving his
cut Motions ?

SHRI K. M. ABRAHAM (Kotta-
yam) : Yes, Sir, I beg to move :

That the Demand for Grant on Ac-
count under the Head General Adminis-
tration be reduced to Re. 1,

[Failure to implement land reforms
and distribute land to actual tiller and
landless labourers(1)].

That the Demand for Grant on Ac-
count under the Head General Adminis-
tration be reduced to Re, 1,

[Failure to reduce dax burden of the
poor people (2)).

That the Demand for Grant on Ac-
count under the Head General Adminis-
tration be reduced by Rs, 100,

[Need for reduction in the posts of
high officials in all the Revenue Depart-
meats (3)].
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That the Demand for Grant on Ac-
count under the Head Police be reduced
by Rs. 100.

[Failure to hold judicial enquiry into
the police firing and lathi charges on 5th
March, 1968 at Indri, Karnal District.
(4)}

That the Demand for Grant on Ac-
count under the Head Police be reduced
by Rs, 100.

[Corruption among Police officials al
Karnal District. (5)].

That the Demand for Grant on A:-
count under the Head Police be reduced
by Rs, 000.

[Severe beating of certain lawyers
and other citizens, in police lock up at
Indri, Karnal District on 5th March,
1968 by the local police. (6)].

That the Demand for Grant on Ac-
count under the Head Police be reduced
by Rs, 100,

[Pailure to suspend officials conneoted
with repressive measures on the people
of Indri, Karnal District, (7)].

That the Demand for Grant on Ac-
count under the Head Education be re-
duced by Rs, 100.

[High cost of education in Primary
and Secondary Schools in Haryana
State.( 8)].

That the Demand for Grant on Ac-
count under the Head Labour and Em-
ployment be reduced to Re. I.

[Failure to settle the demands of
dearness allowance and bonus for the
road transport workers resulting in token
strikes on the 10th January, 8th and
9th February, 1968. (9)].

That the Demand for Grant on Ac-
count under the Head Labour and Em-
ployment be reduced to Re. 1.

[Arrest and suspension of 35 leading
Trade Union workers of Haryana Road
Transport during negotiations with Gov-
ernment officials.]
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That the Demand for Grant on Ac-
count under the Head Mul ‘
River Schemes be reduced by Rs. 100.

[Malpractices in Haryans State Elec-
tricity Board by officials while giving
new electricity connections for tube wells
and other purposes. (11)].

That the Demand for Grant on Ac-

count under the Head Multipurposs
River Schemes be reduced by Rs. 100.

[Failure to concedg to the demands of
the people of Indri, Karnal District re-
lating to electricity department. (12)].

That the Demand for Grant on Ac-

count under the Head Multipurpose
River Scheme bg reduced by Rs. 100.

[Inadequate supply of electricity to
peasants leading to incunvenience and
loss of production, (13)).

That the Demand for Grant on Ac-
count under the Head Multipurpose
River Schemes be reduced by Rs. 100.

[High rate of electricity resulting in
inability of the poor peasants to wuse
it fully. (14)1.

That the Demand for Grant on Ac-
count under the Hecad Irrigation
(Works) be reduced by Rs. 100,

[Failure of the irrigation officials to
close the gates of sub-canals at Karmal
District in time leading to flooding of
the ficlds and loss of food production.
(191

That the Demand for Grant on Ac:
count under the Head Irrigation
(Works) be reduced by Rs. 100,

[Need to abolish betterment
(16)].

MR. SPEAKER : The cut motions
are also before the House.
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¥ AT gEga F3) | I9® 8 Y 6
a1 A1 9 1 faay 729 & A1 {1 AqE!
FIAT & FE —
MR, SPEAKER : It will mean that a
discussion will start,
SHRI RANDHIR SINGH (Rohtak):
Why without discussion, Sir ?
it %y fowd aET AR FCRE | F
faearr & a1 amed amd @ qUE )
MR, SPEAKER: After all the
Budget will come before us,
it g fowa : aoe W aw@A T
gwre?
MR. SPEAKER : By whatever name
you may call, people are getting up. It

will start discussion. It is not budget
that is before us,

it A fowd : 37 Ao w7 TN ?
IA7 AT | A ThArgadr "o
ATEE | T AT FETE ATHA FAF ET
I
MR, SPEAKER : You may take some
other occasion.
st wg fowd : FA-ar swEw Am
forx arer § 7 ot faw orw fEar @
A ZATAOT F JT A IT A O+
waaafea FRA Fr a9t
MR. SPEAKER : You have asked
about the Committee, That is important.
Let us hear from the Government also.
We have already a small Committee.
ot wry forert < 7 FHET A E a@ I
#4 % f7F § | 95 O FA-wE F
faz 2.
MR. SPEAKER : I know. I am my-
self saying that, But in the Business Ad-
visory Committee it was decided that

this Vote on Account shall be passed
withowt discussion and we will take up

the main Budget later on. But the point

D.G. and DS.G. PHALGUNA 30, 1889 (SAKA)

D.G. and DS.G.
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raised is whether a Committes will be

appointed to scrutinise the Budget.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Sir, it is difficult to have a
Committee to go into various budgets
because the budget itself is passed by
the House. There is alicady a sma!!
Committee consisting of Members of
both Houses and that may look into it.
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st qq fomd : a9 F@T SA9A 9
FHEY ¥ ATHY T@T AT ?

DR. RAM SUBHAG SINGH : But
the entire matter has been gone through
by that Committee, But we are mot

able to have any other separate Com-
mittee,

MR. SPEAKER : The point is,
whether it was placed before the Com
mittee.

SirDR. RAM SUBHAG SINGH : No,

oft wy formd © ag #w2)Y fadaw a0
FAXFLITANCFHATCA TS @IE |
T TH ANZ  F1 IF FASN T GUAEA
THT T ar ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
It is true that the Committee that was
formed for Haryana looks after ¢he
Presidential Act. It is clarified in one
of the Committee meetings that all the
matters which are not connected with
the Presidential Order and other things
can be brought forward in that com-
mittee and they can be discussed there.

ot wg fomg : FfFq 97 F awe
#r ==t 78 g€

SHRI VIDYA CHARAN SHUKIA :
As the Minister for Parli Af-
fairs has chrified, this budget has not
gone before that. We are having other
opportunities for discussion. So far as
other matters are concerned, they could
be discussed in the Committee already
existing for Haryana. Hon. Members
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[Shri Vidya Charan Shukla]
mray request for the convening of the
next meeting of the committee. If
Members want, a meeting can be called
very quickly also,

MR, SPEAKER : Will the Comittee
meet before the Vote-on-Account?
Would it be possible ?

SHRI VIDYA CHARAN SHUKLA :
We will consider that, Sir.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : So far as the
framing of thc budget is concerned. it
is not for the Committee to frame the
bodget. The budget has been framed
by the Governor there and the Adminis-
tration in consultation with the Govern-
ment. And now, this is a Vote-on-Ac-
count for the next four months. So far
as the other matters are concerned, we
bope that before the time is over there
will be no need to come with a full
budget. It is merely a Vote-on-Account
and thereforc, there is no real need to
discuss the budget later on. We hope
it will not arise. We hope it will not
be necessary to come before the House
again and say that it is necessary to take
another Vote-on-Account or come with
the budget, That is the position so far
as Haryana is concerned.

ot aq fawd - afya zfenom &
serar qfvwdT FMA W IAT 9T
st Z 1 g% fagra & @7 A srgaT framr
A a7 FrfEm | afswaY Have w1 AR
T A T4 TF A4 —— WAT 9 f29637
% o, 99 {5 af faurs @ snda
ag azEr faziv & oY 781 T77 51 7
2

ot FALR T WL (A300F) < ¥{HT
aveA, ghrarmr & oo 91 #a2y At 3
2 ¥ e § 3 F fam a9t TowA 2
Y TrRT F fAT 6T 21 25 70
gfraron farg® sETAT g | 9@
Iq FY AT Ara7 frAdE A E ) AAAH
ag g f& a7 %7 a7% A Zfaon &
o it Femigw vAT wE ), &1 3 2fmmr
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#1 grazr afesars 1 g7 FTaET?
ImFl ag gren fF % 97 aTEE
284t AT I AT A, A AT/ AT
AFTA NITME, TEAE AT FAS
FIEAAT | AR 7 F1 775 & gl
&1 FT%( w947 A1 faq AT @V E 1 TW
fae zq 77 feqisa #1199 @ F7
qtm faqar 7830, 7its 29 70 avew
FIATTH MR T2 F AT 4 A THTT
V1 EA T77 F% | GATN A BIET AT
FTAm2Ea Fagr and vt F, 39 A
I FAZ F1 AE A@ A4 AT @
77 97 femas adl g4 1 TH | #+7
qrxi ag1 fzar o fa zfrmomn & 59
frgseefzaa s7dr w9y Afvwara &1
FIET FAmA v AT R fr A F
fzhzgea ¥ fav 41 w7 g9z 71
A1 | 7T qafeaan avmAnA w7 ¢ fE
AT ZH 132 /T Frfam frewagr o
ITAT ATT F7 T A7 A7THIT 3T I 97
famr +v =% f5 garr wivr =21 § ar
FET, I FE qAAF AT AT
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SHRI RANDHIR SINGH (Roh-
tak) : I want to have one information
from the Hon, Minister. My submis-
sion is this. We arg not getting our duc
from the Centre. Whatever was allot-
ted to us has since been closed down.
We are not getting anything from the
Centre for Agriculture, Animal Husban-
dry or other projects. So far as budget
is concerned we want to say something
since elections are to take place and

we Wani to say something to
the people. But we are not being
to the people. But we are not being

cared not only by the Congress parties.
but all the parties put together. All the
parties, without asking for representa-
tion for Haryana have collided and cons-
pired to gag us. Excuse me for using
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these very strong words. I submit that
we should have been taken into coafi-
dence and our advice should have been
sought. Now, everything is being done
without taking us into confidence. About
Rs. 120 crores or so is involved......

MR. SPEAKER : He wants that there
should be a discussion. Why should
he make a speech for that now ?

SHRI RANDHIR CINGH : There is
no Haryana Assembly now, and Parlia-
ment is the Haryana Assembly now and
vou are the Haryana Speaker also

MR, SPEAKER : T am the Haryana
Speaker also. So, I shall give him a
chance when the discussion takes place.

SHRI RANDHIR SINGH : What is
happening has very much pained me.
We wanted to say something on agricul-
tural development, animal husbandry
ctc. but we are losing that opportunity

MR. SPEAKER : The hon. Minister
says that this is only a votc on account,
and there may be no need to bring all

this before the House.
st Toreix fag : 2w 7zt 97 frami
FT ARG T 7, AfFA FW IAF
fe & 7@ 77 TwAE |

it sfrerg e : (Fogvaz) © s
TR, ¥ A1 59 ¥4I FT TEA A9TE
1 gfrgmr w1 wroardt £

MR, SPEAKER : Whether discussion
is necessary or not is the only point be-
fore us.

*ft sfterz nraw : wi7f AF FAGCL(EA
T4 T 959 §, 947 AEI, ACET T
frafaama g sidt st g @ F
fpq AW F1 7|1 TG, T aUL 5 AT FI
foreraa 7 1 79 3eAT w7 4 fr g
sfamr oy isas gard, ra fao s@ a7
Fqaqqz onew F fEETT 37 F %
Fr 37 |7 saar Tav fEEr AT 6
3@ ¥z # g & A
FqAEAT T AT |
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MR, SPEAKER : The hon Member
is going into details. The only point
now is whether there should be discus-
sion or not, and I shall give my decision
and later on if I allow it he can speak.

=t see e $iaadT FEE @1
FAwF I A arwE 27 9, 37 71 gfex
T 7ay gT ¥ 1 sfaw dar A few
I g FgmagTE fF szrawe v
gfaaom F afafafudt & ava 7@y wr
gy & ; S v gl &7 faseedr
Y § 9 99 ¥ grafaa &, IT 7 F1E
gyt 74 ferar marg | F qwaA g fE
ghramrs sfafafagisrsasgasfaen
& Ffaq Fear & oAy =2 TF=H@T,
foor 7 %7z &1 AR § g7 91T AR
T SqAEqT  F! AE § AT FTATIHL
A wragd Brer fray mar g, gfamr
T |9 48T A qg & | 79 A gA A
q7 F9f F & ¥ faaar e

MR, SPEAKER : When the Business
Advisory Committee decided on this
matter I too believed that the general
budget of Haryana would also come up
before the House. But now I under-
stand that the genmeral budget of Har-
yana would not come up here but it
may go before the Haryana Assembly,
for by that time the election might be
over and the Assembly would have come
into existence. Now, Government are
wanting only a vote on account for the
next three or four months. That means
that the general budget of Haryana
would not come up here for discussion
and the Haryana Member would have
no chance to say anything ap least for
the next four or five months to come
and later on the matter may go before
the Assembly,

I think that perhaps the Haryana
Members might speak and then we may
pass these Demands on Account. |
think that that will be a reasonable
thing. Only the Haryana Members
might speak, if all the Members here
agree, and then we may pass these
Demands.
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ot vy fowdd - AT aATa € fr za Y
TFAET FT & F321 F1 335 A€ 97
A7 3F q92 F1 I F /AT TRIAG
I95T ggafy a1 fawrfed sry =04 &
1T 1 TA F gF A H T9 ¥ fom
ST FF 1
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DR RAM SUBHAG SINGH: I
think your suggestion is acceptable.

SHRI CHINTAMANI PANIGRAH
(Bhubaneswar) : The Business Advisory
Committee had also suggested that in
respect of those States where there is
President’s rule, such as Haryana ete..
these matters may go before those com-
mittees. Therefore, it is better that this
budget also goes before that committec.

MR. SPEAKER : Government are ex-
pressing their difficulty, The hon, Mem-
ber must appreciate that also.

SHRI RANDHIR SINGH : You may
call only the Haryana Members. We
are so grateful to you for allowing us

to speak,

SHRI C. C. DESAI (Sabarkantha):
May I submit that it may not be restrict-
ed only to the Members from Haryana
because we in the Swatantry Party arc
hoping to have a majority in the Har-
yana State, and so, our representativce
should also participate in the discussion

MR. SPEAKER : I wish him the best
of luck. Let him have it. But for the
present, the other Members from Har-
yana might speak.

SHRI C, C. DESAI : We want only
one speaker from the Swatantra Party.

MR, SPEAKER ;: That would mean
taking the discussion on to two hours.

Today, there is a half-an-hour discus-
sion also. Shall we say that before we
take up the half-an-hour discussion, we
should pass these Demand on Account ?
Even then we have got one hour, Origi-
nally, these Demands on Account were
supposed to be passed without discus-
sion, Anyway, let us have a discussion
now. Shri Abdul Ghani Dar m:ght ini-
tiate the discussion now,
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AN HON. MEMBER : You are call-

ing only the Haryana Members ?

MR, SPEAKER : Let me see, Har-
yana Members would get preference.
We may give five minutes for some
others also. I am putting it to the
House. It is not as though I am dicat-
ing anything.

st wage WAl @ . FAET ARd
W@ gra 7 a7 foar §1 gam a7 a9
Y ¥fgfae aore a1 | G7 wreAw fafaex
#) foat f s g7 #) I A W22
g & 1 @ wraT ofr wrf 3 A fan
fE o WaEwa o QY Y WE A A
T ame of 1 A FF 37w g w7 Frmnn
fo ot g=ar Ga1 & 4 ga an a1 IEW
fore w2T AT 1 AT w7 =T g
a1 | T Y 3 AT | A I AT
TG W33 gt Aifgy A At 2w At
IR E 1T 7 FFT AEA, T gL
AT G a7 aT 9A” A ATHT IW FT U
ferar T FEzr w0 &1 w9 A1 0%
FY 97 ag qa1g & TE | A5 wE@T 4T
gé ? wife g axfeesdt ¢ f5 o=
e FAERIE IF FQ@
§ Wit gEwl 3w AE & wh wieRg-
ot § 7 §7 off A Fw, IefiAT ¥
R EF FATE | A awT T q
T 7 faan f w7 a5 g wifey,
wE FAT Z1AT AR, AT T A AqE
g ¥ 9E F AT G &Y FT FW Al
LU I U el i
fear | wefrom way garm f g & w@mEr
fewar fodr &1 ait & A= am T 1 A
fad ag a1 afer aefaemdt & oF yEem
Tt § ot Frfee & ana Ol §@RCE
™ ¢ 3R ag g fw g o oo
& ST § AR wogr § frar @ 9w
WA PR g7 A aeh o }
R T &1 o o @Y & wfi,

wwar 7 & wfeg gand e srar
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t oy g 2z § dfew dfe

et 2 N dzm Fw et Al

T qRft @t I w1 A 9 gon fw

arat st & drs & wgEw g |

17.33 Hnrs,
[MR, DEPUTY-SPEAKER in the Chair]

AT aYT WK THET g | WA -
a1 Y o 1 AW Wt ag AT | T
W W gt fe wa w1 e R A e
T FGifE 9N & g a9 H A qww
fwa H AT €z miges w1 fear
q7 f% T8 a7 § TAT F7 46 o< §
T TF I9g & GE &7 91 of@r g ag
qqTg AN | IWAT I w1 Frere
1 7Y & o AN S 3 & IW@ w7 orgh
qrAT firgar & agh s= & 3R A g
Areft 1 Ao g iR sogET o O
it gfcamy & qamia, FeaTe R dgew
F qfT FT F FTH AT qifaer gam
wiff eI N IT N R E TQ
& arat at fw for &7 #1 A am

a7 9 gy g awR A &
o T T@T & 1| &R 9 arfRET qganT
oY o Y Fifew FY I I
A 3% qu ot wifge A fe s
gaAT ag) <@r T foaw & gerw Wy Qe
ATg | ag Fr femrmrddt § f gw w0
WE A A AT q@E H AW
wff o T afead oY § waife
Tgufa & & 7R 9% § fe snfeed
& HT AFEE ® 07 0F 947 A8
fawT 87 F 9¢ $9 TE% ¥ KAAH
T 9T ! gEfeq oF ar gger 84
TR 9% & B A avelY aam & 9gy-
Tg% §§ HT a9 g1 A1fEy fF e
femTaT ®Y wEd 9 & a@ @ A A )

oy ara ug & e anfranft sma & agn
g s T sl § fRderge faoer
sTE, TATET TR, i s ol
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[ e Y =]

YT ST T §W TS E B garr AT
7g v afead & & A8) wga,
I Mg fror sAT &
SATET WY FEA @ TS | FA AT AAEY
fe fom o feart & adw ot
Al W fom & foo ot s
& @Y ¥ f5 w7 g dn swmfer 1
Hgarr 7E @, g ot aEr @ T,
AMAEFTFG ! OF FOT T & 3
T TEET ZAT | AT AT A AA FT
tom gt fe o 7 & s s
I AT AT T Fwrh w fad 2w
T ¥ 7EE FT 97 A g oy anfr
WO gAT & | I & g A ey
far fve a<g 97 1 w1 9T FITET A )
o= F war § fr agi axwi & fag g
T A% v T e foed ser il
W 9T AN AR HIT AT
TOF Yy oA fa we R M T &
fir faawdt a7 & g 97 Moy fRar
I ife gfam S & 2 W qi
Y e 7, a8 W qw A @,
A @ A AT & HT AAC W@
afe agi #E Ton oo Ad fear
forad & ww 7% f5 gfam § amw
HZZ 4 $T TG |

fea g Fmmm far d o
Fa | A% A o, g S e
ux fafret oga 7 oot f1 i€
o § awdaw @ i W oy
&< faar ¥fe arsly g 7 s @&
opw § @ AT T Jgr FORT WY
goToE ¥ WM A AT wETEd
F oot fafeed amd qré evw @ o
39 ®1 aque A ey A ) gw agt
it gz @ & § fs o e
&Y fored oo A g W wA, e
T8 #, T § A1 FRAT § o o
£ 37 W agds fasar o &% ) oY TORT
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d gz w9 o ¥ fafewt oot &
IR ot o A f o g
Wife evar §9 T @ m A sl
Y T ? AHEC T FG ? I IH
T g fr g @ T s gl
T G AT g vk awE g
fedt wfivx wmgw, s 9 g &
AT A Tt A7 G & AT ag A A
@ FhTER ¥ AW g a3w
| g7 FE anfraw ¥ AfwT ag a0
B o 79T Y A T ?

w v agd fevmaim N g
W& T F awlaT 46 TH W T
aT A gwere § dfew gara e
Fo T ¥ 1 99T R oF O A &
foet faorelt @ar Y o€ g &
o frat ®) fer o< o 9oy faoreft
aft wgar #r 7% )

T T X WY gwdw mw
fwmal & a7, WeX o, A I AT
¥ o2 §, I %Y faroreft Y €1 e,
itremafit D smw e ag R
T A FT FA § Forwr & fapemar a6 ey
TE I N F fowniz 1 v awgufa
9 fordardt o ok &, Tgufa e Agi
T & T §, O 5 W foredard § g,
W WIEW ST WEAT AIRT T B
SATHT qY T g AFEHT F R TEwT
wE Saew w3t

@8 ara & v @At g 5 feamn
w1 7 7% G AT et § 7 3w g gy
oY faeel 8 | S I wr e faa
o §, duw @ ff o § 1 WY i
oty ? Wifs @ § Fo 1 FoaTw-
¥z & wafeat § | @ & s agm fE
WA & afcw ag wgf o feari
W &TX 2 g A wg aw AV A
I ¥ har v aw ?

T a ¢ fe gfamm § o
warer 3 gt § o sigor & Ted W
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MR, DEPUTY-SPEAKER: Shri
R. K, Amin,

SHRI K. M, ABRAHAM : I have
moved 16 cut motions,

SHRI1 SHRI CHAND GOEL : The

Speaker had agreed that those hailing
from Haryana will be given preference.
He said that it is for their advantage to
afford them an opportunity,

MR. DEPUTY-SPEAKER : You will
get the same opportunity., You will get
10 minutes. I am going to give him
only 5 minutes,

SHRI R. K, AMIN (Dhandhuka) :
Mr, Deputy-Speaker, Sir, this Budget
should be judged in the light of the eco-
oomic and political needs of the State.
What is then the political need of the
State and what is the economic need of
the State ?

Economically, it is a State which s
mainly an agricultural State, which
wants to develop its dairy industry,
which wants to develop small-scale m-
dustry and which has a very sturdy
population which should be educated and
trained. Then alone the entire resources
of the State could be utilised very well.
Politically, it is a State which has come
into existence only a little while ago.
It is a very small State. During the
last 3 or 4 years, there was an agitation
for separation and so the people of the
Sratg coulud not concentrate on their
economic development and during the
last year, because of the existence of
Aya Rams and Gaya Rams, because of
the political instability they also could
not concentrate on their economic de-

velopment.
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Appropriation Bills 1992

If you look mt the Budget also I flad
that there are certain characteristics
which should be noted and which
should be removed from the Budget
when it is presented for the next year.
The characieristics are that it has in-
creased land revenue instead of decreas-
ing it. It is only during the last year
they increased 50 per cent cess on the
land revenue. I also find from the
figures in so far as debt is concerned
that the debt is very high. About 25
per cent of the revenue is being paid
as the debt services in a very small State.
Out of the total revenue of Rs. 66
crores, about Rs, 15 to 16 crores are
being pald as the debt services. If you
look to other items also, there are a
good deal of discrepancies. As agalnst
whatever has been estimated, the revised
figure of the expenditure is very very
low. Then, again you make the new
estimate for quite a double figure. The
resuly is : you estimated for it but you
did not spend it.

It means that the administration must
have completely broken down, Does
this Budget provide for the correction
of all these? This being malnly an
agricultural State, it should have thought
for the removal of all zonal restrictions,
but 1 find that there is no mention of
it. Why I say this?7 It is because of
the fuct that if we look to our national
food policy we find that there is no
national, no food and no policy, because
the Central Government is helpless, But
this is a matter of the State Government,
When the Central Government is putting
its own feet in the shoes of the State
Government, why should it not think of
abolition of all zonal restrictions? In
the new elections if the Swatantra Party
comes to power, it will take up this issue
and fight to the last for the removal of
all zonal restrictions; the second thing
that it will do is that it will certainly
reduce the land revenue, and even abo-
lish it, because an agricultural State can
flourish only if the burden on the far-
mers is reduced considerably; the third
thing that it will do is that it will deve-
lop the dairy industry like anything, it
\:i?l have mixed flf:l‘h‘ in the State;
and fourthly, realising that in that State
there are no perennial irrigation systems
or rivers, as many tubewells as possible
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to take political advantage out-of i, 1
would say that this Budget is oriented
with a view to taking political advantage
ia the elections. This shenld stop. Such
expenditures must be siopped so that
there wpe clean eloctions in the month of
May; only by having clean elections,
we can enable the real democratic will
o provail,

Before 1 sit down, ] would like to
assure that, if the Swatantra Party comes
to power in this State, they will fight
fog the removal of the zona] resfrictions,
they will fight for the removal of the

Ian X il the
axiy ey s Seveloped: and. they
will pee that proper trajning is given (o
the people sa that small scale industries
are developed and all the resources are
barnessed to the maximum extent,
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MR, DEPUTY-SPEAKER ;: We are
not discussing the main Haryana budget
but only vote on account.

SHRI K, M. ABRAHAM (Kotla-
vam): The hon. Member from Haryana
representing the Congress who spoke did
not say anything about the firing which
100k place there on the Sth instant, The
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imposition of President’s ruie in Har-
yana to suit the convenience of the Con-
gress Party has introduced a new phase
in the post-clection period, in whj
period you have toppled down mogibt
the non-Congress governments. In
front of us, there are budgets of two
other States, UP and West Bengal. Per-
haps if this is going to happen, during
the next year we will have to discuss al-
most the budgets of all States where
Congress is in a minority.

The people of Haryana have witnessed
during the last couple of months that
the Congress Party is detetmuned to
crush all the democratic aspirations of
the people. I had occasion to visit Har-
yana recently and I was shocked to sec
the fantastic powers enjoyed by the
bureaucrats in that State. In Karnal
district, people harassed by the police
atrocitics have been agitating against
certain police officials. They have
been intimidating the people and cxtract-
ing money from them. When people
agitate for their democratic rights, the
police authorities resort to gangster me-
thods to terrorise the people. When
our party decided to organise a ineeting
on the 5th of this month, police resorted
o atrocities, A peaceful demonstration
was taking place for the abolition of
betterment levy, reduction of daxes and
school fees and land to the tiller.
But when the procession passed in front
of the police station at Indri, somec
goondas came from the police stution
and attacked the procession, police fired
on the demonstrators and lathi-charged
them in the pame of law and order.
Mounted police also charged the
people. 13 persons were severly injured
and 14 persons were arrested and beaten
in the lock-up. The police fabricated
the story that there was a clash between
the right and left communists. How-
ever, the Right Communist Party denied
that there was any clash. Not only
that, Both the parties asked for a judi-
cial enquiry into the firing and imme-
diate suspension of the police officers
concerned, Shri Bijoy Modak, member
of this House and myself went to Karnal
to study the situation. When we discus-
sed the matter with the police officials,
we were convinced ahout the hand of the
police officials behind  these  nefarious
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acts. The Bar Association of Karnal
itself demanded a judicial enquiry and
tranafer of the concerned officials. 1
was astounded to see some local lawytrs
also being severly beaten by the police.
Shri Satwant Singh, Secretury of the
Punjab unit of our party went to s:udy
the situation. He was also arrested ana
ill-ireated. Our Party Secretary, Shri
Dharm Singh and one advocate. Shri
S. M. Ashri were also arrested, dragged
on the street and mercilessly beaten by
the police of Indri. I met people
from all walks of life and fcund 2 great
deal of indignation against the SHO,
Indri—Shri Prem Raj—and the Deputy
Commissioner, Shri A. Banerjee. Unless
these officials are immediately suspended
and a judicial enquiry is conducted wie
the police excesses, the peoplz are hovrd
to react sharply.
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Sir, a word about the Haryana Road
Transport Workers. For dearncss al-
lowance and bonus they began to agitate.
A token strike took place on 10th Jan-
uary. On the 8th and 9ih of February
also there was a token sirikz. The Mi-
nister of State in the Ministry of Educa-
tion at the Centre intervened for con-
ciliation but he failed. Then our hon.
Home Minister also imervened to ex-
plore the possibilities of a settlement, [
pity the hon. Ministers because during
the negotiation period itself the Harvana
Government victimised the leaders of
the movement. Some 35 members were
arrested. They were suspended and
they were given show-cause notice for
participating in the struggle, The victi-
misation steps taken against them must
be immediately withdrawn and the dis-
pute settled immediately,

Recently, the anti-labour policy of the
Haryana Government was seen with
regard to the dispute of Hindustan Twy-
ford Ltd., Bahadurgarh. In this factory
the workers are paid only Rs. 60.00 as
wages and no dearness allowance linked
with the price index is paid. The
management instead of wmccepting the
reasonable demands of wage <ise and
dearness allowance provoked n strike.
When a deputation of workers met the
Union Labour Minister he agreed to
settle the dispute through negotiations,

MARCH 20. 1968

D.G. end DS.G.
(Haryana)

but the management refused and the
Haryana Government instead of taking
action against the management issued
prohibitory order against the workers.
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The adamant management resorted to
large-scale victimisation while thg Union
Labour Ministry was ohserving the
whole show as a silent spectator,

How can industrial peace be main-
tained when the Goverument refused
to take action in favour of the workers
in such cases? 1 want to say, Sir, a
word about the Electricity Board, There
is corruption by officials while giving
new electricity connections for tubewells
and other purposes. Government failed
to concede the demands of the people
of Indri at Karnal District regarding
S5.D.0. electricity. Inadequate supply
of electricity to peasants lead to incon-
venience to them and loss of production
is the net result. Inability of the poor
peasants to pay the high rate for elec-
tricity lead them to hardship. I also
bring to the attention of the Govern-
ment the failure of irrigation officials to
close the gates of sub-canals at Karnal
district in time, which lead to flooding
of the fields and loss of food production
in thousands of acres of lands.

High cost of education in primary and
secondary schools in Haryana State
hinder the study of the young generation
to a great extent,

Reduction in the posts of high officials
in all Revenue Department is the one
way fo save economy in the administra-
tion.

‘When Punjab Government is remov-
ing the betterment levy I wonder why
the bureaucratic government of Haryana
refuses to do it. So also, there is the
case of reduction of high taxes. The Go-
vernment failed to implement land re-
forms and distribute land to the actual
tillers and landless labourers.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT) : Mr, Deputy-
Speaker, Sir, I do not have much time
to reply to the various points that have
been raised and I hope hon, Members
will appreciate my difficulty in this re-
gard and be indulgent in this respect.
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Taking the points made by Shri Abra-
ham just now about the firing, I may
tell him that according to our informa-
tion the firing was not indulged in by
the police but it was done by a private
individual who was standing there and
he fired into the air in order to disperse
the pcople who were attacking,

The other point that he raised was
about some gate not being closed and
thereby the land being flooded. This
took place at 3 a.m, and because we did
not want to stop the water flowing it
took 14 hours to stop this. He should
appreciate this point. This instance
would show that one should be wvery
careful in the kind of insinuation one
makes, particularly when one deals with
police and other authorities who are try-
ing to discharge their duties and that one
should not make insinuations on the
floor of the House on the basis of in-
correct information,

Some hon, Members wanted a discus-
sion on the budget. But I must frankly
say that we in the Government hope
that it will not be necessary to discuss
the budget here and that the full year's
budget will be considered by the State
legislature when normal conditions
would be restored very soon in Haryana
and that the developmental projects and
so on that they wanted to undertake will
be undertaken by the new government
there.

SHRI K. M. ABRAHAM :
produce the cartridges used by
police, if so desired,

I can
the

SHRI K, C. PANT : I have given the
information that I have with me.

% is a fact to be noted that last year
there was an uncovered gap of Rs, 5.93
crores in the budget. Now this has
been reduced to Rs, 15 lakhs which
I think is an achievement. And this
has been done through larger revenue
realisation and through reduction in re-
venue expenditure and larger sale pro-
ceeds of land etc. The next year’s bud-
get will be a balanced budget, as some
hon, Members remarked. The Plan
outlay has besn restricted to the resour-
ces in sight. Now, in spite of this, every
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attempt has been made to see that the
priority sectors do not suffer. In res-
pect of agriculture, for instance, a signi-
ficant amount will be distributed through
the various agricultural finance institu-
tions like the Land Mortgage Bank.
The amount will be Rs. 2.4 crores next
year for which Rs, 6 lakhs will be the
State contribution. The  Agricultural
Refinance Corporation will also make a
larger contribution, So, it is against this
background that next vyear’'s outlay
should be seen.

Various references were made to irri-
gation, flood control, power and so on
and so forth. I will briefly mention a
few. So far as flood control goes, a
dam on the river Yamuna has been
planned by the UP Government. Then,
Ujeena is a inter-State drainage schemc
which passes through Rajasthan and UP.
The allotment next year for flood con-
trol and drainage including Ujeena,
is Rs. 82.5 lakhs. Then, on Gaunchi
drain substantial work has been dome
and it will be completed before the
monsoon. Similarly, in 1967-68
Rs. 92 lakhs was spent on improv-
ing drainage. Several schemes are under
consideration for flood control like
Sahibi, Markanda and Ghaggar,

Then, about irrigation, in the last
couple of years remarkable progress has
been made in the matter of tubewells.
There were 20,000 tubewells in the
State only last year and this year 7,000
were constructed or planned to be con-
structed and a bulk of them have beem
constructed. The target for next year is
another 10,000 tube-wells. Therefore, in
the course of two years, we will have al-
most doubled the number of tube-wells
in Haryana. This, I think, is a signal
achievement. I will not go into the
other irrigation schemes which have
been taken up along with this.
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Then, a point was raised about the
Punjeb University that nobody from
Haryana is there in the Senate of the
Punjab University. This matter has al-
ready been discussed in the Haryanu
Consultative Committee and it is pro-
posed to take steps to give due represen-
tation to Haryana. I do think that in
bodics like this the very best people
should be taken, 1 am glad that this
complaint of my hon. friends will be re-
moved as soon as possible. Steps will
be taken to give due representation.

SHRI RANDHIR SINGH: What
about the change of nmame? You are
nol hearing me,

SHRI K, C. PANT : I have heard
you, If I choose to ignore you, you
should conclude that 1 do not want to
answer it,

Then, something has been said on
dairy development, panticularly by my
hon. friend, Shri Randhir Singh and
some othcrs, and rightly so because dairy
development is one of the basic poten-
tials of Haryana. The Budget include
a provision of Rs. 24.88 lakhs for this
purpose, A milk plant-cum-creamery
in the public sector is being set up at
Jind. The foundation stone of this
plant was laid by the Governor on 8th
March, 1968, Certain areas in Kamal
and Gurgaon districts have been selected
for intensive cattle development, Thesc
are some of the points so far as dairy
development 1s
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My. hon, friend, Shri Xavier, who has
now gone, intefvened briefly to make a
political speech in which he talked of
land revenue and so on and so forth.
He talked of various other schemes but
he did not say how these schemes would
be financed. If he suggested that land
revene should go, he should have also
suggested how resources are to be raised.
Even in this I have to disappoint him
because the 50 per cent surcharge on
land revenue and on property ¢ax was
levied for the development of Kuru-
kshetra University and this surcharge
has not been continued during the next
year. [Even in this respect I have to dis-
appoint him. There is no political point
to be made in that.

2006

So far as power and water distribution
of the Bhakra system are concorned, it
is done according to certain formulation
which have been agreed upon and it is
continuing on that basis.

Before I close I would briefly like to
refer to the very significant improvement
in the field of agriculture which has
taken place in Haryana. Over 38 per
cent of the cultivated area is covered by
irrigation. Next year another 1} lakh
acres are to be brought under irrigation.
An area of 11 lakh acres is expected to be
covered under the high-yielding varietics
programme as against 4.3 lakh acres this
year. It is expeoted that credit of more
than Rs, 16 crores will be advanced by
the co-operatives to agriculturists mnext
year for meeting their short, medium and
long term credit requirements, A bum-
per crop is expected this year.

My hon, and senior friend, Shri Ab-
dul Ghani Dar. raised the point of ferti-
lisers. I would like to inform him that
the estimated requirement of fertilisers
in 1968-69 is 3 lakh tonnes worth about
Rs, 20 crores. Credit arrangements
through co-operatives to which I have
just now referred have been made for
Rs. 14 crores; arrangements already
exist, or for Rs, 10,17 crores and it is
expected that Rs. 4 crores will be forth-
coming from the Reserve Bank and
other banks. This is considered to be
adequate to meet the estimated require-
ments.
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Another point mentioned by him was
with regard to roads. 1 do not want to
go into all the details but I can assure
him that provision has been made for
the construction of roads in the scarcity
and flood-hit areas. Last year also ex-
penditure has been undertaken on this
account,

I have quickly tried to cover most of
the points. 1 think, the House will
agree with me that in the very short
time available to me I have dealt with
most of the issues that were raised. There
is only one other point which I would
mention. It is with regard to one state-
ment made by my hon. friend, Shri
Goel. He said that the employees are
being threatened with break of service
in Chandigarh. That is not quite a cor-
rect statement. Certainly they are be-
ing told that they will not be paid for
the days of the strike, but the break of
service question is not there now; it may
have arisen at one stage, I do not know.
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SHRI K, C. PANT : So far as the
basic question of DA is concerned 1
do not want to go into its merits but
1 only want to point out that the popular
government, only a few months back,
took a decision on the DA matter in
which it gave DA to its own employees
after the Punjab Government, There is
now two month's gap between the two
DA payments. Therefore, if they have
not observed strict parity between Pun-
jab and Haryana in this matter, I ask

priation Bills

would it be correct now for the Central
Government to observe this parity and
give this legacy to the popular govern-
ment that will follow ?

MR. DEPUTY-SPEAKER : There
are cut motions No, 1 to 16, I will put
all of them together to the vote of the
House,

All the cut motions were put and nega-
tived,
MR, DEPUTY-SPEAKER :
question is :

“That the respective sums not ex-
cecding the amounts shown in the
third column of the order paper, be
granted to the President out of the
Consolidated Fund of the Statg of
Haryana, on account, for or towards
defraying the charges during the year
ending on the 31st day of March,
1969, in respect of the heads of de-
mands entered in the second column
thereof against Demands No. 1 ¢o 30
and 32 to 507,

The motion was adopted.

MR. DEPUTY-SPEAKER The ques-
tion is :

“That the respective supplementary
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund of
the State of Haryana to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1968 in respect
of the following demands entered in
the second column thereof—

Demands No, 1, 11, 12, 16, 32, 43,
44, and 50."

The motion was adopted.

The

18.36 hrs.

HARYANA APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1968%

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : On behalf of
Shri Morarji Desai, I beg to move for
leave to introduce a Bill to provide for
the withdrawal of certain sums from and

“publig{t;d in Gazette of India Extraordinary Part 11, Section 2, dated 20-3-68.



